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14.

Primarily, expenses towards the honorarium of the Advocate mediators and

expenses as contemplated in the Rules shall be met out of the said fund.

Honorarium to the Mediators — The Advocate Mediators shall be paid

honorarium as per Schedule- I.

Administrative and Technical support- All administrative and technical

support shall be provided by the respective DLSAs for conducting pr-

institution mediation in a congenial atmosphere.

Venue for conducting Mediation — The venue for conducting mediation

shall be the Mediation Centre, High Court Calcutta and the ADR Centres in
each of the Districts or separate Mediation Centres, wherever available, and
the facilities and infrastructure of the said Mediation Centres will be used
for the said purposes. Pre-institution Mediation in Commercial Dispute
shall be conducted at such place chosen by the concerned District Judge in
respect of the district in which the ADR Centre is not yet functional and for
conducting for such mediation, each venue must be provided with befitting

infrastructure.

Refund: No party can claim the refund of one-time fee, once the process

has been issued to the defendant through Post/Email/Whatsapp.

Ethics to be followed by Mediator — The Mediator shall follow the ethics

as provided under Rule 12 of the Rules. However, to avoid any justifiable
doubt as to his independence or impartiality, the Mediator shall follow the
principles as laid down in the Fifth Schedule to the Arbitration and
Conciliation Act, 1996. It is clarified that the word ‘Arbitrator’ in the above

said Schedule shall be read as ‘Mediator’ for the purposes of this Protocol.

11



15.

16.

Complaint against Mediator — In case any party has a complaint with the

mediator or is not satisfied with the working of the mediator, the complaint

shall be made to the Hon’ble MCC, High Court, Calcutta.

Review of the work of the Mediator and all the arrangements for Pre-

Institution Mediation and Settlement —The Hon’ble MCC, High Court,

Calcutta with the assistance of the WBSLSA shall review the working of
the Mediators empanelled by it from time to time as also the arrangements
for conduct of Pre-Institution Mediation and Settlement and make necessary
changes in the same. For the smooth functioning of Pre-Institution
Mediation and Settlements, the Member Secretary, MCC, High Court,
Calcutta may issue Office Orders/Circulars from time to time in

consultation with the Member Secretary, WBSLSA.
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Schedule 1

Honorarium to the Mediators, who are the retired Hon’ble Judges of

High Court
S.No. Quantum of Claim in Commercial Honorarium
Dispute/ Nature of case for settled cases
L From Rs.3,00,000/- to Rs.10,00,000/- Rs.10,000/-
2. From Rs.10,00,000/- to Rs.50,00,000/- Rs.20,000/-
8 From Rs.50,00,000/- to Rs.1,00,00,000/- Rs.27,000/-
4, From Rs.1,00,00,000/- to Rs.3,00,00,000/- Rs.33,000/-
3 Above Rs.3,00,00,000/- Rs.50,500/-
6. For each unsettled case 1/3" of the
honorarium
payable for the
settled cases
Honorarium to the trained Mediators
S.No. Quantum of Claim in Commercial Honorarium
Dispute/ Nature of case for settled cases
1 From Rs.3,00,000/- to Rs.10,00,000/- Rs. 7,500/-
2 From Rs.10,00,000/- to Rs.50,00,000/- Rs.15,000/-
o From Rs.50,00,000/- to Rs.1,00,00,000/- Rs.20,000/-
4. From Rs.1,00,00,000/- to Rs.3,00,00,000/- Rs.25,000/-
3 Above Rs.3,00,00,000/- Rs.37,500/-
6. For each unsettled case up to Rs.2,00,00,000/- Rs. 2,500/-
1a For each unsettled case above Rs. 2,00,00,000/- Rs. 5,000/-
Sd./-

(DURGA KHAITAN)

Member Secretary

State Legal Services Authority
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